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(I have the honour to infonn you that in exercise of the powers 

conferred upon him by virtue of sub-clause (a) of Clause (2) of Article 174 of the 

Constitution of India, the Governor of Punjab by an Order dated the 16th April, 

2022, has been pleased to prorogue the first Session of the Sixteenth Punjab Vidhan 

Sabha which was adjourned sine-die at the conclusion of its sitting held on the 

111 April, 2022.) 
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